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STATEMENT RE STARRED QUES-

TION No. 298, ANSWERED ON
26-7-1968

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): Sir, in reply
to Unstarred Question No. 298 by
Shri C. Achutha Menon answered by
me on the 26th July, 1968, I had stat-
ed in part (a) of the reply that 5542
persons falling under the Indo-Ceylon
Agreement of 1964 have returned to
India from Ceylon of their own accord
upto 30th June, 1968. The correct
number of such persons is 5452 and not
5542. The error is regretted.

—————

CALLING ATTENTION TO A
TER OF URGENT PUBLIC
TANCE

MAT-
IMPOR-

CLASHES BETWEEN STUDENTS AND THE
POLICE ON THE OCCASION OF THE VISIT

OF THE WORLD BANK PRESIDENT, MR.
ROBERT McNAMARA
SHRI BHUPESH GUPTA (West

Bengal): I have a point to make. Shri
Rajnarain may ask his questions but
my Calling Attention Notice was a lit-
tle different. It was about the police
excesses in Calcutta. Now I find that
it has been lumped together and 1t is
said ‘violent clashes between students
and the police’. I should have come to
you earlier but I was engaged in some
other appointment, It is not fair, My
case is against the police excesses . . .

MR. CHAIRMAN: You can ask
for clarifications,

[ RATYA SABHA ]
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SHRI BHUPESH GUPTA: Let me

ask the questions after all of them have
asked their questions but my name
should be taken out of this motion. My
Calling Attention was about police ex-
cesses 1n Calcutta on the occasion of
the visit of Mr. McNamara. It is entire-
ly different. This looks as if I am wor-
ried about the violent clash of the stu-
dents with the police. The text of my
Calling Attention was different. I re-
quest you to take my name out of this
Calling Attention and as party-wise
people are asking, if you like I would
ask some questions even on this bt I
would not be a party to this Calling
Attention Notice, In fact I congratulate
the students of Calcutta.

SHRI A. P. THATTERJEE (West
Bengal): I also signed the same notice
as Mr. Gupta but it is strange that
our names have been clubbed in this
Calling Attention Notice. Therefore my
name also may be dissociated from
this but I shall ask questions party-
wise,

st TEMIE (ST T_2W) @ A,
T Wi @ wg o whm &
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& @ Fr gemoew &, safed #
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gEer Y gEr @ g R ogER e
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SHRI BHUPESH GUPTA: Demand a
change.
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SHRI BHUPESH GUPTA: Sir, this
1s a serious pomt Mr. Rajnarain s the
first name appearing 1n the Calling At-
tention, I came to you yesterday with
my Calling Attention notice I am pre-
pared to go with him now in respect of
what he says and I am now more than
convinced that a different text of the
Calling Attention appears before us,
‘which 1s also my contention This sort
of Calling Attention may be given by
the Congress Party or somebody else on
the Treasury Benches. Now, from what
Mr Rajnarain has said, if this i1s the
text of his Calling Attention notice,
then my Calling Attention notice does
not differ very much from his

SHRI RAJNARAIN Yes

SHRI BHUPESH GUPTA* Our cace
was police excesses agamnst the students
and others Now therefore, Sir, I would
Tequest you as a matter of procedural
point of order to revise this Calling
Attention Nobody can impute to us
what we do not say. .

MR CHAIRMAN. I shall allow you
1o make the clarification

SHRI BHUPESH GUPTA- No, Sir 1t
1s not a aquestion of clarification

W USATOY ST gHY FRET OB,
Faw AgT 7 g fF 9EF §TErR
g S
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Ht URAR@AT : gHA a9 f@w )

MR, CHAIRMAN: Now you read the
Statement, Mr Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Mr
Chairman, Sir, according to information
furnished by the State Government,
demonstrations were held on November
20, 1968 by a section of students at the
Dum Dum airport and n the city to pro-
test aganst the visit of Mr, McNamara.
At the Dum Dum Airport the students
indulged 1n heavy brickbatiing on the
police. They were chased away, but
thereafter anti-social elements pelted
stones at the police on the Jessore Road
The police had to use 10 rounds of tear-
gas shells and resort to mild lathi
charge to clear the miscreants 14 per-
sons are reported to have been injured
as a result of the lathi charge.

In Calcutta a procession of students,
about 800 strong, interfered with public
transport and attacked the police with
bombs and brickbats They set up road
barricades 1n front of the TUniversity
and at the crossing of Bankim Chatter-
11 Street and College Street The stu-
dents also threw bombs and brickbats
at the police from 1nside the Presidency
College and from the top of the Ashu-
tash buildings At about 4 pm 3 tram
cars were set on fire The fire brigade
had to turn back due to heavy stone
throwing As 1t was apprehended that
the fire would spread to other areas and
endanger shops and houses, a police
parfy headed by the Deputy Commis-
sioner of Police went mside the Univer-
sity buildings and arrested five per-ons
Thereafter  brickbatting and bhomb
throwing stopped., and thc fire brigade
was able to put out the fire,

After some time the police force was
withdrawn from inside the University
buildings While the police were re-
moving the barricades on College
Street they were subjected to further
bomb throwing and brickbatting The
police had to use several rounds of
teargas to control the situation 31
persons were arrested. Several police-
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men and some members of the public
received injuries due to bomb throw-
ing and brickbatting.
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SHRI M. M. DHARIA (Maharash-
tra): You seem to be congratulating
the students who burnt tramcars and
buses and threw bombs. You cannot

associate the whole House with your
compliments to such students.

(Interruptions)

[ RAJYA SABHA ]

to a matter of urgent
public importance
SHRI A P. CHATTERJEE : I think
the hon. Member should not obstruct

the proceedings of the House in this
fashion.
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Y SRR S, g9 e &
qY FEN TRAT . .

=t stagvay g fag (faere): aa—
ACIN SN, SHF W IT HEN &
T oA qER 4 e g At
THS THT 9T @ FT foar & 1 e

=7 1 e & 2, frgeam a femam &4
T & et .
(Interruption®
SHRI A. P. CHATTERJEE: This

Calling Attention is in respect of a
very serious matter, Students were
brutally assaulted by the police on the
streets of Calcutta. When such a se-
rious matter is going on, we would
not allow Congress people to obstruct
the proceedings of the House in this
way.

MR. CHAIRMAN: Please sit dowm,
Mr. Chatterjee,

SHRI A. P. CHATTERJEE: Sir, the
hon Member, Mr. Rajnarain, is speak-
ing, and he is being obstructed by in-
terruptions,

MR. CHAIRMAN :
anybody to interrupt.
there who is speaking. I would re~
quest Mr. Rajnarain to put specific
questions only for clarification.

I do not want
The speaker is

=t FATEEAN WA, @ AT D
W g

SHRI BHUPESH GUPTA: When
the hon, Member, Mr. Rajnarain, is
speaking and is framing the questions

he is putting, Congress Members get
agitated.

SHRI AWADHESHWAR PRASAD
SINHA: With that hon. Member this
has become an every day affair. Sir,
the Home Minister has not cared to
say anything abouf the photographs
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of Mao tse Tung carried by the stu-
dents who demonstrated mm Calcutta
with shouts of “Mao tse Tung ki juu”
—a shameless thing to do

(Interruptions)

MR CHAIRMAN You will
your chance to say

have

SHRI BHUPESH GUPTA Wil you
kindly direct, Sir, that a glass of water

be supplied to that hon Member? He
seems to be needlessly excited
MR CHAIRMAN: I do not want

anybody to stand without my permis-
sion and let Mr Rajnarain quietly
seek the clarifications he wants 1o

St TR ¢ AT

SHRI M M DHARIA Sir, I did
not obstruct the proceedings and I do
not do, but when Mr Rajnarain paid
compliments to the students on behalf
of the House, at that time I got up
and sald that he cannot pay compli-
ments on behalf of the House

ST GRATAN : {4 qg &N HTN

SHRI M M DHARIA 1 have no
objection 1if Mr Rajnarain does so on
his behalf or on behalf of his party,
but when he says that on behalf of
the House, 1t 1s my duty to say that 1t
was unpatriotic, 1t was antil-social and
1t was also not at all in the interests
of the country—what the students did
i Calcutta,

MR CHAIRMAN. Yes, 1t was not
relevant,
SHRI M M DHARIA I do not

otherwise intervene, I am not the per-
son to intervene just for the sake of
making an interruption I did so mn
this case because there should not be
any feeling that the whole House paid
compliments to such students who de-
monstrated in Calcutta

ot vmarmw ¢ AfE, §OUF e
Iy FE fF AT gATY T AT I
T I g w7 Aag A% At d
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MR, CHAIRMAN. I would like to
make 1t quite clear that Mr Rajnarain
should wunderstand, and everybody
should understand, that he cannot
speak on behalf of the whole House
Mr Rajnarain can glve his views
about 1t

S UATATIN : FAT TE FGT )

SHRI BHUPESH GUPTA: Sir, ¥#hen
I go abroad, or when we go abroad,
we say we speak for India but 1t does
not mean that everybody should agree
with 1t I speak for the House, you
may not agree

ot AN F FFT g7 qfFal
AT FIIT § ATTT 3T &7 a1 FLAAT
fF 28«97 WAFTIT T I ZLE N
FEAE F U AT ATA F IA
dsrart &1 3T TEq &, fagm, Jw -
AT FT 38 18 FARG {547 1

SHRI M K MOHTA (Rajasthan):
Sir, what s this? Is this a question?

DR, B N ANTANI (Guarat):
Sir, he says, I think you, Mr Chair-
man, for helping me He 1s not giv-
ing his own personal congratulations;
he 1s doing 1t through the proceedings
of the House What difference does
1t make?

MR CHAIRMAN As a Member of
the House he can speak in the House

but not on behalf of the House He
can express his view
St A | faaga 3F )
MR, CHAIRMAN You can onaly

speak here as a Member of the House

SHRI BHUPESH GUPTA: If that 1%
the position, I say we think that the
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House should congratulate those stu-
dents of Calcutta for their just demon-
strations against imperialism.

(Interruptions)

SOME HON. MEMBERS: For burn-
ing buses and trams?

MR. CHAIRMAN: I have made the
position quite clear, Mr. Rajnarain
cannot speak on behalf of the House
or pay compliments through the House
but on his own behalf he can certain-
1y express his view, Nobody would con-
test that.

W AANTEAN : AT, F qOA TG
FT ZIST FI FEFTE F TRQ

SHRI BHUPESH GUPTA: Sir, I
would ask you as Chairman of the
House to convey our congratulations
to the students of Calcutta for their
magnificant anti-imperialist demonstra-
tion.

SOME HON. MEMBERS: No, no,
N (Interruptions)
MR. 'CHAIRMAN: No, no.

SHRI A, P. CHATTERJEE: Sir, I
rise on a point of order with great
respect may I say that what you have
said is not quite according to the rules
of procedure? With great respect I say
s0. Whenever we say something 1n
the House, whenever we move a mo-
tion or make a proposal in the House,
we make the proposal not in our indi-
vidual capacity but as a Member of
the House and we have every right to
say that we do it on behalf of the
House.

SOME HON. MEMBERS: No, no,

SHRI A. P. CHATTERJEE: When
we say we do it on behalf of the House
what we mean is that the House has
to say yes or no to our proposal which
we are placing before the House, It
is for the House to accept it or reject
it. That is how we say that we speak
on behalf of the House.

[RAJYA SABHA]
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MR. CHAIRMAN: I can understand
Mr. Chatterjee saying on behalf of his
own constituency but don’t say on be-
half of the House.

SHRI BHUPESH GUPTA: I can say
on behalf of you if you allow me, Sir.

(Interruptions)

SHRI AWADHESHWAR PRASAD
SINHA: Our Chairman cannot do such
an unpatriotic act.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI JAISUKH-
LAL HATHI): May I say all this trou-
ble could be avoided? If they ask only
clarifications without giving their
views this would not have arisen. If
you ask a simple question there will
be no difficulty,

SHRI BHUPESH GUPTA: We are
not simpletons to put things like that.
We would put the things as we like.

A TFART@Y . AA, T g

AT

MR. CHAIRMAN: Yes; you put the
question,

S AFNVAN . HT A, § T B
WIE | g 9T AW HI9 F Fg7 § 5
2R TEAME &, AT |THE TEAWY FT
2 ? S B AW AR AAAE AT AT E ¥
&9 agF I FTAargr ¥ wfeg & oar
qT | AT AT aEr FT F A @ owET
N FEAE F FQ 997 e w7
TNETE T WE §, AT AARFATE, HOAT
CEOEIES

(Interruptions)

Vice-CHAIRMAN (Surr M. P.

BHaRGAVA) in the Chair]

SHRI BHUPESH GUPTA: You have
come here and you are .

[THE

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): May I appeal to the
hon. Members to stand up one at a
time, and not three or four at a time?
Now, Mr. Rajnarain you continue.
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SHRI G. RAMACHANDRAN (No-
minated): Sir, on a point of order.

THE VICE-CHAIRMAN
P. BHARGAVA):
take your seat.
order?

(SHRI M.
Rajnarainji, please
What is the pomnt of

SHRI G. RAMACHANDRAN : For
the first time on the floor of the House
I am rising on a point of order and I
hope 1t would be the last so far as I
am concerned. [ heard Mr. Bhupesh
Gupta saying to the Leader of the

[22 NOV 1968

to a ma'ter of urgent
public importance

LA @I G FT W E A Aa
AT qEd I q3f AT q7 I
T 2T ¥ @ @ g 0 d oag e
FEAT ATEAT g fF aww #wr3@ 21
AT A A F A8 W AT wE Al
T T TF G 0 @7 § fr aem A
WA, I F FA NAT AT Y
freft & s adr &1 @ dew 2z
AT § AE W wHAT § ST Ay ey
A T FFRAT B

99%

House ‘we are not simpletons like you'.
I think this should be expunged {rem
the proceedings.

THE VICE-CHAIRMAN (SHRI M
P. BHARGAVA): No, no. He did not
say that,

SHRI BHUPESH GUPTA: Sir. 1
never said . . .
THE VICE-CHAIRMAN (SHRI ™

P. BHARGAVA): Mr. Bhupesh Gupta,
please sit down. I have disposed it of.
You have not said that.

SHRI BHUPESH GUPTA: T said we
are not simpletons to put things in that
fashion.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Please don’t explain.
Let us continue.

A www s @R (STy wRT)
fmwT TR {7

AR A ST AT )
afe epre g Ay forly At q9r
FL A M I A T AN AL QTS
ST Fwdr | 7 garR fax T FEr
&% & & agt <t qwE sar fzar
A a8 JOET &9 & § FEAl
qMEEAT § AT AT § wE F A
Fgml =Ea g 5 fow & & #9-
aifgal AT AT & A T TR
% F g Wre s faaw gy
i wwax fad gem e vEw
FoeaET g1 A%dAT g fF #E €
oF-31 3T 9T WIg, F 95ar § fF

S{t TAATRE : W7 Hrar /T FAA
araﬁtwwﬁalwmtm‘r%
samaﬁamm'&w@ﬂ%wﬁml
¥ q0F § wifseam &1 de9 &t
F TEITAT HF F AU FIAE & IT W
gAY 3T &1 FAgaF a9 aga g Hiew
2 o< aga & gfm § o dFAmT
areq 1 ag Wi wwdwr | sfatafa
a9 W § 7 OF FIqEe § WA
AT N | W A oAqRE W A
SrgeT F47 #Y TE ! ATHR RN FATAT
¥ gum a1 =rfzy or fEzm g@a w1
qafF  qudEr  mfweaE & ﬂsﬁsﬁ\‘

gfaamd ®1 wgEAr T AT A

fry wieefasr #1 e qw I, QA
gFar @ 5 #@1 $8 AR Tege § 9@,
AT TTHIL F T A3 FoYy i,
T GCHX e & al, a9 J& a9
aF f& wwer fasig & qar e 1
ge &1 s At wtawErd fakg T
B 9 TF GIHC X AT A
¥ agr werr Tige | uw AJgr weE
qewi & IAEN H ¥ ;AT § W@l
g7 gfem 7 Rl AE I 1919 A
gifemn & " gfom Fe faat 1 w4
T @, Ffaqe axf g afea Ffaae
¥ wa1 fF w791 & 9% ¥ gAwr qAearg
 faechl €, g o famaft &1 @aR
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[ TrsreTTrA |

F srem & fau smar g™ w@AT Mfgy,
fagist et A =@, famamw #
g3 FT AFT oY AT B H FE
¥ T gA1, WL qF T AT G T
@ g g faafaner & gfaw
F Wy &1 FEr wgdfq @Ed &
§ AT M § WIHE ...

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Mr. Rajnarain, will
you please take your seat? I want fto
make one thing clear. In the call at-
tention notice the Minister makes a
statement and it is open for the Mem-
bers to seek any clarification arising
out of the statement made by the
Minister. The call attention cannot be
used as an occasion for making long
and big speeches. I hope Members
will keep this in mind.

SHRI BHUPESH GUPTA: Only I
hope you will remember that we are
entitled to ask what is missed in the
statement. We can certainly ask about
such things.

THE VICE-CHAIRMAN (SHRI M.
P, BHARGAVA): Yes; arising out of
the statement.

s THATAW : F 73 T1EAT g FF gant
FETeiia = Wt S W @m aw @
o feamr ¥ W@ fa 38l ) 99 =0
I g4 39 9% O qTT 4 JY IR
IR AR AT UF wewefer gf off |
99 gad fraat # g & oo seam
8 fFar wmifs gaR agr wewEEe
e Ag &, FURRH SEnd T8,
AR I3t M-FIEEw HEM Ad g,
sfama@m &1 weq@ T8 &, aaY I3
fear gaT Ro & fawra oftwz Fy
WEl T-FEEIEE F AT Fogw 2
I GeHAC qraT F71 gF & 9139 ang
STo WIfFTgda & agn @ &% warar
fr 2 w@ aF fraw &1 ifads w@
& S T wAw wemd g T A

[ RAJYA SABHA ]
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g ™ &0 ¥ watfea s & f& s
g0 AFEE IHW AT AW | EfqC F

JMEAT §

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Mr. Rajnarain, you
have raiseqd another point. So long as
the rules which are there in the book
remain in force they are to be accept-
ed by each and every hon, Member. It
is however open for any Member to
suggest any amendments to the rule
and they can be duly considered by
the Rules ‘Committee. With that pro-
vision we proceed.

St THAREAN ¢ IF & A ®q FT
qrer F19F fFa1 7

THE VICE-CHAIRMAN
P. BHARGAVA): No, no. That
not arise.

(SHRI WM.
does

st UHAEW ;7 AW FAE 8§
WEAF F | T vEAR WEd A
o fazafaarem & w=e qfew &7
ya% FTEL q1 IR FE I A
ff | gAY sEadd 7 g wer g fF
gt & fedt g 3eh =t O IAE)
FO§ M & @ Fg gfew F waw,
qfm ¥ Fo-wW F IV R agl F
afgwifat & ¥ & sfawifal & qaE
gafar f/ar ar @A gg FWATER
T feaferem & o= gfwm & gam,
AN A FH A ? gEd g ag v oFA7
gLHIT & THF! @T g, FFa § AZR
fF 7t & fowsl # "o 3, 7@ &
faentaai £ gearsi 7, Fgf A fyaar
sHfyg aeytd § i 7 gfea N weifada,
gferd & SR IR sarey #1 faw
frar & @t z9 qam =9t & OAEY
¥ | g8 g zaw sfuw gwEd
f& agr & marfam e =i 9w #8129
w99 gad faew 3@ ogua 94w
F A% 9T oAt € fauat & & @,
qqT AGT AT WHAT FT qF AT JEAT
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JA1 1A, FA gHT, v g fama-
faerrerr & gfera, =t ¥ gfeg g4, v
¥ qfqw gy &, GEHr o ATH T AL,
F=A AT AT AT THHT TEHH FEd &
f& famfagt 97 My =F90¢ 7 @
FT g, TS W4T AT AT FAT BT
favafaermn ¥ qfemr &1 s3w g1
TAT w T A7 AT B & HWifE uF
G oqTE T TF qeq TT AT AR
FAAA | qTE T AR IAq9 F qARAITR |
afad 7 fadgq s=m & @R«
TAW qAT FT IAT 2 T Ag qqd
fF aea™ @ FEE e I3 AT @
g aR St Fwreaw Sifewr €, S @
TN Mgw g, (o fawefl T
AFATA gAT & ITR AT waArlAAT Ay
7 faad fammad® i g & feemiT
2 SR qFT BIT A FT FE HTRUT
F W & AT AL FX W 2o
EATE: | RS T £ 1 - BT i gy o O ™
FEA AW GIgE F#1 AN gER g ¥
TH JWY WA KT ONEH T g, A
T AIF F g=1d 5 |

=t famaro e Funafy st
qgd Aty g fF el dxq e qEy T)
A Amtes g (g a2 a8 mday
mafes A aaa & Tl wF 7 agy
€ AF F AT F AW AME A
FTETT F) ALE T g8 9% F ayeqsm
& Wig & 3AF0 yifam-Twie fagr
T #X g AT faegw TAw 2 fE
gadr wAAF) sfafafa & =1 ¥ F;
¥R T TE ¥ IT AW TR
FAT | Sl aF f& asmagew st ¥
gl A A f& R a7 & #rA-
sgFeaT @ ¥ @Al =wifgd R Fn
FET ATMA, qT I ITF T 2T %A
g kR @t W foedmr wik gwm
JLFT ARAIY T A W T oI9d @

[22 NOV. 1968 ]

to a maiter of urgent 1002

public importance

@ = e gEefe efv #
AFIT g4, A E FT AL @ ATl
a1 N wfeq 97 gEFtaF Fwafa w1
AT HTAT & AT IR AFAT IAFT I97
FFm g 1 f& Ja@r @ gl §
T qg TH Tod FY, AFIT & T IH
gl, ag At FIT A FE T FATE
&t ag uw UL &, a8 IR A
FIAAE AE &, TAGE IR THAT
wor fodgw gawr #1 Fad @
T Iq aF ¥ a7 § T A FqFLA
ST #F qEqfer F7 &1 W q@ FT A
Fiforer FTT A ITFT TFA F1 T TG
ST 3 | 98F qrg g fazafeEmay
T gfrm Fyaw frar @ ) | amd
T8 @ IEF T A I F FT@ QIAI
T AN A, JGH qE enEwmEar =)
aF g agr ¥ endlm sifawifeat
3 Fm fFar

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA)* Shr1 Barbora,

St TRAECWA AT AGHIT F
azr grr fe @gr & {FEQ T A=

¢

THE VICE-CHAIRMAN. I have

called him

ST V(o F@TT (F AW ) : FAT AT
F g SR TE g oag A aw
St & 9z qEd 8§ FWAFA qSrarE ;T
ftuw gfaa g ot @ slhar @
IHOFT qfAIr FOAFET FE T
faa £ wda wewr # smar wiA fag @
g ¥l T@fad smAFa qSflair F A
&= dxT T frgema & oWF
FAQF  METAATRY A qwA A
fegem & and, @ @ few &
g5 F7 * fad qum fggema &t
Ao sy Sg da g o safag
ML 77 FATA AER A A 39 JTFT
AT F 1 AHA WG qRA F g I



1003 Calling Attention

[ =t st arara ]

FLEAT F1 QU FIT ax F7AT Tieq o
AT et it ifed fF g S faesa
gg T fear s

ot frmmn g oaw @
afe o famr &1 wqa #37 F  ford o)
FHANT 1 7N sfaqfafa Fzm aeg
g wa g aele 48 § &fFw a9
zgs Atk fwar g 0¥ ag smda wfafafa
F w0 F ag g g fasx d7 F wreaw
F TR AAE | MfgAD FGGT F AT
TF FT AT A & AT qrasrtas geafa
FY FESAT R [SWET FAT UF AT AT
grir & 1 gy waeT &9 & ar Iy
TFT T 967 TG F7 ¢ forg o9 fF
rETF AT AT SH-geafy &1 AF-
a1 g1t § T gHEl SuF SR STy
FL qsdl o

SHRI CHITTA BASU (West Ben-
gal): Sir, before I begin I want to
make my position clear with regard to
the notice. I gave notice to draw the
attention of the Government to the
entry of the police into the campus of
the Calcutta University and the situa-
fion arising therefrom. You may have
seen 1t. .

THE VICE-CHAIRMAN (SHRI M,
P. BHARGAVA): Now your clarifica-
fion

SHRI CHITTA BASU: I come to my
clarification.

SHRI LOKANATH MISRA (Orissa)’
Unless he makes 1t clear he cannot be
closer to the student community.

SHRI CHITTA BASU: With regard
to his comments I can wuse stronger
words against him, May I know from
the hon. Minister whether the Gev-
ernment of West Bengal displayed
over-enthusiasm and over-zeal 1n mak-
ing arrangements for according recep-
tion to a person lilke Mr. McNamara,
who evokes no inspiration or admi-
ration mm any patriot of any country
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for the dirty deeds he did in Viet
Nam, but only evokes condemnation

and resentment from the citizens who
are left with . . ,

THE VICE-CHAIRMAN (SHRI M.
P BHARGAVA): Mr, Chitta Basu,
you can avoid all these adjectives.

SHRI BHUPESH GUPTA: No. Why
should the adjectives be avoided? It
1s very relevant. It is the character
of the person which provokes it. (In-
terruptions). You use adjectives against
us ...

SHRI CHITTA BASU: Mr, Gupta,
I do not require your assistance. Is it
the reason that has provoked the
patriots of Calcutta to make a counter-
demonstration against the visit of Mr.
McNamara? In his connection, 1t has
been reported that the arrangements
made by the Government of West Ben-
gal 1n their over-zeal and over-enthu-
siasm were much more pompous and
gorgeous than the arrangements made
to recelve our Prime Minister and also
the Home Minister. That is No. 1,
No. 2, may I know whether the atten-
tion of the Government has been drawn
to a statement 1ssued by the Vice-
Chancellor of the Calcutta Univer-
sity: —

“We, the Vice-Chancellor, the Pro-
Vice-Chancellor and the Teachers,
present 1n the University notice that
some policemen and officers entered
the University premises this evening
without the permission of the Vice-
Chancellor or the Pro-Vice-Chancel-
lor and assaulted students and em-
ployees in front of the Vice-Chancel-
lor’'s room inside the Dharbhanga
hall of the canteen. We have been
informed that they have als¢ arrest-
ed a few students inside the Univer-
sity premises, We deeply regret
this action.”

May I know 1f his attention has been
drawn to this very clear statement, as
I have read out from the “Statesman”
of yesterday—the statement of the
Vice-Chancellor of the Calcutta Uni-
versity—and whether 1t 1s not improper
for the police to enter the University
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premises without the prior permission
of the Vice-Chancellor which, I am
told, 1s the basic policy of the Gouv~
ernment of India with regard to the
entry of police into any academic in-
stitution? Thirdly, may I know whe-
ther 1t 1s a fact that the police also
entered the school in the awrport of
Dum Dum, where the students wheare
taking their examination? They seve-
rely beat up the students and teachers
and entered forcibly into the residen-
tial quarters of the aerodrome emp-
loyees and manhandleg them, If ‘hese
facts are correct, will the hon. Minister
institute an enquiry . . .

SHRI M. N. KAUL (Nomimated):
Judicial.

SHRI CHITTA BASU: Not judicial
Wil he institute an enquiry to find
out whether there were any excesses
committed by the police to meet the
situation? If not, I want to know the
reasons therefor, In this connection,
I also associate myself with the senti-
ments expressed by Mr Rajnarain with
regard to the action taken by the stu-
dents 1n resenting the visit of Mr.
McNamara.

SHRI VIDYA CHARAN SHUKLA :
Those who destroy the public property
are not patriots and we do not look
upon them as patriots. Secondly, I
have already stated in my main state-
ment that when 1t was apprehended
that the fire that was put on the
tramcars was likely to spread to the
adjoining shops and houses and
because of the heavy brickbatting
coming from within the university
area, they had to enter the university
area After their entering the uni-
versity area and arresting five ring
leaders the brickbatting stopped and
then the Fire Brigade could come and
put out the fire, So, to protect the life
and property of the citizens of Cal-
cutta, this action had to be taken at
that time If anybody could have
walted for taking permission, by that
time much damage would have %een
done, and there would have been no
remedy to undo the damage that
would have been done already in the
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meantime, These are the circums-
tances in which the police perforce
and much against their wishes had to
go there. Policemen do not feel very
happy in entering the university cam-
pus and taking action there.

As far as the question of entering
the school 1s concerned, in the Dum
Dum area, when the miscreants were
creating trouble and when the police
party tried to apprehend them, they
ran and entered the school, and the
police had to go behind them and take
them from there. It 1s not as if the
police went 1nto the school all by
themselves ; there was no overzeal-
ousness or overenthusiasm on their
part. They were doing a very diffi-
cult duty in protecting the life and
property of the citizens of Calcutta,
and for their self-restraint the police
should be congratulated,

SHRI A. G. KULKARNI (Maharash-
tra) : I am personally always here to
uphold the right of the population to
demonstrate peacefully. But here
what I am finding is very violent de-
monstrations are taking place, and
particularly mm an atmosphere sur-
charged with violence 1n Calcutta
area 1t is absolutely necessary to take
steps and in this respect I am one
with the Government But I do not
understand what was the reason for
which, at this moment when the pcli-
tical parties are going to exploit the
situation in Calcutta for election pur-
poses, the Government thought 1t pro-
per to send Mr McNamara to Cal
cutta I do not understand it because
the political parties are gomg to fake
advantage of this situation, and at
least the Government should have
thought 1t fit to keep the peace in ttat
area till the elections so that this
would not have taken place, because

the polifical parties are in the habit
of exploiting the situation, particu-
larly the Communists,

THE VICE-CHAIRMAN SHRI

M. P BHARGAVA):
to your clarification ?

SHRI A, G KULKARNI:
say this. .

Wil you come

Why I
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THE  VICE-CHAIRMAN (SHRI
M, P. BHARGAVA): You need not
Teply.

SHRI A. G. KULKARNI: I want
to know whether the Government at
least apprehended the maturity of the
Calcutta population when such a per-
son as the Presl@ent of the World
Bank—he may be an American ;
tomorrow he may be a Russian; but
a mature country such as ours must
welcome the high dignitary on a stan-
dard befitting him. So I do not side
with my friends on that side though

I side with them on economic
matters.
THE  VICE-CHAIRMAN (SHRI

M., P. BHARGAVA): I will have to
remind you again that you have ex-
pressed quite a lot of opinion. Come
to your clarification.

SHRI A. G. KULKARNI: 1
coming,

am

THE  VICE-CHAIRMAN (SHRI
M. P. BHARGAVA) : Unless each hon.
Member remains within his limits this
cannot be conducted.

SHRI A, G. KULKARNI: What 1
wanted to say is the maturity of the
people, and the Government should
have judged this thing. It would
have been better if we had not shown
this disrespect to a high dignitary of
the World Bank. I only want a last
clarification whether the Government
will take a lesson from these inci-
dents—incidents occurred in the Unit-
ed Kingdom when there was a de-
monstration  against the Vietnam
policy of the Government of the Unit-
ed States—whether the Government
will now introduce certain measures
in the Police Department so that there
should be no necessity of any law be-
ing passed . . .

SHRI VIDYA CHARAN SHUKLA:
The hon. Member has compared inst-
ances here in our country and in the
United Kingdom. I think we would do
much better to compare the situation at
all levels, compare at governmental
level compare the opposition parties,
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compare the responsibility of the op-
position leaders here and there; every-
thing should be compared; only then
we can come to a conclusion; and only
them lessons can be drawn, As for
the maturity of the population of Cal-
cutta and other places, I would say
that the people of Calcutta are very
mature, very responsible. They are
only a handful of hooligans who create
all this trouble.

SHRI BHUPESH GUPTA : 1
strongly protest, No, Sir. Ten politi-
cal parties gave the call. You are

calling the political parties hooligans?

SHRI VIDYA CHARAN SHUKLA :
As far as the reason for Mr. McNama-
ra’s visit to Calcutta is concerned, for
obvious reasons I am not going into
that.

SHRI M. PURKAYASTHA (Assam):
Mr, Vice-Chairman, the WMinister has
stated that bombs were thrown at the
police. Will the Minister please clarify
what were the types of bombs that
were thrown at thc police? Were
these bombs like those thrown by the
Americans in Vietnam or like thcse
crackers that are generally used by
children during Diwali and other fes-

tivals ? It has been stated that 800
studenfs demonstrated in  College
Street. Will the hon. Minister please

state how many policemen were de-
ployed on the streets of Calcutta on
that day? Is it not a fact that
because of the deployment of a huge
number of police force unnecessarily
students were provoked and there
were incidents of stone-throwing as
alleged by the vpolice? Is it not a
fact that the Vice-Chancellor of the
Calcutta University was present in the
university premises but without hie
permission the police entered the uni-
versity premises and belaboured the
students and the employees? Will
the hon. Minister please also state
how many policemen were injured as
a result of stone-throwing and bomb-
throwing? How many of them ere
admitted into the hospital? How -nany
students and policemen were injured?
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Will the Minister please also state how
many arrests took place on that
day so that we may know the actual
situation ?

SHRI VIDYA CHARAN SHUKLA :
In my main statement I have stated
that 31 persons were arrested, and I
have mformation about the Dum Dum
area where a Deputy Superintendent
of Police was seriously 1njured n
brickbatting and ten volicemen also
recelved 1njuries In brickbatting, As
far as the police ‘bandobust’ 1s con
cerned, i1t was not the police arrange-

ments that caused any provocation
The police arrangements were nor-
mal. When we apprehended demons-

trations and violent t{roubles, precau-
tionary measures had to be taken, but
those precautlonary measures were as
a result of apprehension of violent
troubles, and viclent troubles were
not as a result of those arrangements
It 1s just vice versa. As far as the
nature of bombs 1s concerned, the hon,
Member has asked whether these are
Iike bombs which are used 1n Vietnam
or whether these are crackers which
are used in our houses during Diwali
I would say that the bombs that were
used in Calcutta were 1n between the
two, neither heavy bombs nor simple
crackers. We may take them as over-
sized and very strong crackers. Some
of those oversized and very strong
crackers which did not explode have
now been sent to laboratories for
analysis.

SHRI BANKA BEHARY DAS
(Orissa) : I am astonished why the
hon, DMinister 1s differentiating so
much between the President of the
World Bank and an American citizen
if he 1s a guest of the Government of
India, because to him he might be
conducting the tour as the World
Bank chief, but those who do know
might see in him an American citizen
who was responsible for Vietnam But
here the most important aspect of the
matter 1s whether those who had a
right to demonstrate, whether he 1is
Mr McNamara or Mr Brezhnev, com-
mitted violence to such an extent that
the police had to commit excesses
This 1s the limited issue which we
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have to judge. Today it might be the
case of Mr. McNamara. Tomorrow it
may be the case of Mr. Kosygin or
Mr, Brezhnev. I want to know from
the Miuuster a specific answer.

SHRI BHUPESH GUPTA: WMr.
Kosygin will never get “brickbats in
Calcutta It 1s absolutely clear that
Mr, Kosygin will never get brickbats
in Calcutta, This clearly shows . . .

(Interruptions)
THE VICE<CHAIRMAN (SHRI
M P BHARGAVA)‘ Order, order,
Please,

Mr. Banka Behary Das 1s 1n
possession of the floor.

SHRI BANKA BEHARY DAS: I
am not prepared to tolerate or concede
anything which clearly shows a slant
in mind Some of the Naxelerites who
owe allegiance to Mao Tse-Tung were
also participants 11n this demonstra-
tion Tomorrow, it may happen that
some of the pro-American spies 1n this
country may take the leadership in
demonstrating 1n front of Mr. Brezh-
nev also. So, 1t 1s lmmaterial who
does 1t because 1n this democracy we
concede this right to anybody who 1s
here as a citizen, he has a right to
demonstrate 1f he feels that some 1n-
justice has been perpetrated and if his
feeling 1s that 1t 1s gomng to mpair
the relations between this and that
country So, I am not going into thi=

matter. I am only concerned here
with. . ,

SHRI A D MANI:
desh) . Put a question,

(Madhya Pra-

SHR] BANKA BEHARY DAS:
This point arose and I think 3t 1s
necessary that I should reply to that
point.

L e

Mr. Vice-Chairman, I want to Xnow
from the Home Minister—all those
people who went to Dum Dum Airport
have a right to demonstrate—whether
they used violence to such an extent
and whether there was a necessity for
the police excess, because I have seen
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from the reports of newspapers—not
only the statement of the Head Master
—that the npolice entered the school
where the students were sitting And
I have also seen 1t published i1n papers
that the Aerodrome officers—they
have also represented before the Gov-
ernment of India—that thewr lLife was
not secure because the police behaved
like this, went inside and beat some
of the Aerodrome officers also

I want to know from the Minister
about this Calcutta University inci-
dent also There 1s the statement ot
the Vice-Chancellor. Of course, I am
not one with those students who de-
monstrated before the house of the
Vice-Chanrellor 1n the campus I
would rather plead here that the
students also should behave properly
inside the campus; they should not
take advantage of that But may I
know from the hon. Minister whether
he 1s going to believe “the version of
the police officer who has given this
report to him or whether he is going
to believe the version of the Vice-
Chancellor, the Pro-Vice-Chancellor,
the members of the staff, who nave
decried this intrusion of the police in-
to the campus If there is a difference
of opinion between the Police Chief
of Calcutta and the Vice-Chancellor
and the Pro-Vice-Chancellor, I would
accept the version of the Vice-Chancel-
lor and the Pro-Vice-Chancellor. So,
in view of this, may I know from the
Minister whether he is prepared to
constitute a judicial Inquiry Commit-
tee so that the real truth may be
found out Otherwise, the Vice-Chan-
cellor and the Pro-Vice-Chancellor of
the Calcutta University who are
much more responsible people than
the police officials of Calcutta City
will have a feeling that this Govern-
ment 1s not prepared to honour ihe
sanctity of the Calcutta University At
the end of the statement, they have
mentioned, we do not want from any
quarter that the sanctity of the Cal-
cutta University should be 1mn any way
impaired, whether it is by the police
or by political parties or by the
students This 1s the statement that
has come,
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In view of this, may I request the
hon Minister that he will institute a
high-level Inquiry Committee to find
out whether the students commatted
violence or the police went into {he
campus and committeq all those ex-
cesses which resulted in such a state-
ment from such prominent people of
Calcutta ?

SHRI VIDYA CHARAN SHUKLA :
Nobody denies the right of peaceful
demonstration to any section of our
society. But here in Calcutta “hev
were not peaceful demonstrations
These demonstrations always turned
violent and, as I have stated in my
main statement, there was a good deal
of destruction of public property dut-
Ing these disturbances Police have
to act m difficult circumstances ana
they have to act taking into account
all the circumstances as they arise.
And as far as the question of mquiry
is concerned, I do not think there 1s
any need for an nquiry because the
facts are clear oprima facie. Where
1s the need for an mqury into such
things ?

(Interruptions)
THE  VICE-CHAIRMAN (SHRI
M P BHARGAVA) Mr. Bhupesh

Gupta,

SHRI BHUPESH GUPTA : We have
heard a long explanation. First of
all, T should like to know from the
Minister and his Government whether
they considered the implications of
the visit of M™Mr McNamarg to this
country at this particular moment,
political mmplications The hon Mem-
bers have said that he came as a
World Bank man, not as an Ameri.an
citizen, But the man who came 18
Mr. Robert McNamara who was res-
ponsible for the escalation of war in
Vietnam, who has been rejected by
the Amerlcan people So much
sO. . .

SHRI AKBAR ALI KHAN : May I
know . |

SHRI BHUPESH GUPTA : Please.
Let me finish, Mr, Akbar Ali Khan.
You always get up to disturb me.
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SHRI AKBAR AL KHAN. No,

no But I think I have a right to
disturb you.

SHRI BHUPESH GUPTA . Do

SHRI AKBAR ALl KHAN I say
that Mr McNamara was called as the
President of the World Bank to help
us m our difficult situation.

SHRI BHUPESH GUPTA: Mr.
Akbar All Khan, do you think that I
did not know that ?

THE  VICE-CHAIRMAN
M P, BHARGAVA). Mr
please proceed.

(SHRI
Gupta,

SHRI BHUPESH GUPTA : You see

He 1s a very beloved friend I do not
know whether out of affection he
makes this terruption, Then

(Interruptions,) He says—I have just
taken down—that Mr. McNamara came
as the World Bank Chief But he 1s
an American cifizen, not only an
American citizen but the former Ame-
rican Defence Minister responsible for
the escalation of war in Vetnam He
was rejected by the American people,
having faced demonstrations within
his own country so much so, even
President Johnson found i1t difficult to
keep him as a member of his Cabinet
and he had to be shoved on to the
World Bank Have they taken tnat
factor into account? When such a
despised and discredited man, a tand-
ing provocation to world public opi-
nion, was bpemng brought, no matter
under what pretext, at this moment
an mmplication does arise, This 1s the
first thing.

Secondly, in this connection, in 1965
the nvitation to Shr1i Lal Bahadur
Shastri, our late Prime Minister, was
cancelled unilaterally by Washmgton
on some ground They thought that
he should not be invited, We 1eject-
ed that kind of thing, we condemned
that attitude. Now, when feelings are
running high, when the American
Government 1s discredited, when I're-
sident Johnson, Mr. McNamara’s boss,
has lost the election and a worse man
has come—they are birds of the same
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feather—why at this moment ihe
I Government thought—that Mr Mec-

Namara’s visit should be timed? This
you should explain,

Thirdly, he was brought here, ..ook
at the way the Government benaves
The Deputy Prime Mmister went to
the airport to receive him Please
understand—I am not using the words
‘the Finance Minster’ Mr. Eugene
Black and Mr, Wood also came They
were both Presidents of the World
bank See how they were recerved
But see how this despised and discre-
dited man has been received in this
country. We have cur Deputy Prime
Minister going to the airport to receive
him Well, I am not gomng nto the

question of proftocol here This 1s
something which disgraces the
country. When our Prime Mimnster

lands in London, the British Prime
Mmister never comes to recelve her.
The American President, head of tie
Government, never comes to recelve
our Prime Minister at Washington ot
wherever 1t 1s 1n the States Here
the Deputy Prime Minister rushes to
the airport to receive Mr McNamara,

Then, Sir, from the Calcutta papers @
am surprised to see that all the ufficers
of the Government are dancing atten-
dance at the Rashtrapati Bhawan to
have a darshan of Mr McNamara.

This 1s a disgraceful affair. You .ent
your Deputy Prime Minister to
Washington, I should like to
know

SHRI A G, KULKARNI On a
point of order. Is Mr Chatterjee
allowed to read that statement?

SHRI A P. CHATTERJEE:
reading
matter,

I am
something pertaining to this

w3 vt
VoA

TR
SHRI BHUPESH GUPTA : Does he

want him to read Lady Chatterley’s
Lover ?

THE VICE-CHAIRMAN (SHRI

M. P. BHARGAVA) : Please.
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SHRI BHUPESH GUPTA : These
are the matters. You consider, I
know Mr. Shukla .

[Interruptions by Shrimati Lalitha
(Rajagopalan) ]
THE VICE-CHAIRMAN (SHRI

M. P, BHARGAVA): Please take your
seat.

SHRI BHUPESH GUPTA: Do I
understand that my reference to a
lady has provoked that lady ?

THE VICE-CHAIRMAN (SHRI
M P BHARGAVA) : Please continue
with your clarnfication,

SHRI BHUPESH GUPTA - I have
no mntention of provoking any lady
even when ] mention the name of
Lady Chatterley’s Lover. . . (Interrup-
tions). Then to Washington Mr
Morarjr Desar went. You saw how
many officers came. In Calenita the
Raj; Bhavan was crowded by all the
officials of the Bengal Government
This is a disgrace, This point I should
like to be explained.

Sir, he said, the Calcutta public 1s
mature but this was done by hooli-
gans First of all, the hon'ble Minis-
ter was making a misstatement hav-
ing been wrongly briefed, I believe
The call was given by ten political
parties of Calcutta apart from the
students’ organisations Surely they
are not parties of hooligans,

Then, Sir, he missed the fact that
Mr McNamara had to be taken from
the airport by a helicopter to the
Maidan and a car could not travel this
ten-mile distance from the Dum Dum
airport to the Raj Bhavan.

1 pM.

SHRI KRISHAN KANT (Haryana)-
By a Russian helicopter,

SHRI BHUPESH GUPTA : Al
right Mr McNamara knows what a
helicopter 1s  You may not know that
But he had to be lifted by a helicop-
ter, and the hon’ble Minister thinks
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that the Calcutta public was in sym-
pathy and 1t was a trouble created by
hooligans. What else could be a gros-
ser misstatement of facts by the Home
Minister ?

aspect, his
Sir, I have

Coming to the other
statement was wrong,
studied all the papers. One paper 1s
with me It gives photographs of
police using violence, police taking
hold of the people and dragging them.
Is he aware that in the Motijheel
College Women were beaten up by the
police that the police entered the Dum
Dum area, the airport, and the High
School and beat up the teachers and
the students alike, when there were
examinations 1n progress Civil Awvia-
tion employees were beaten up. Their
representatives made public state-
ments which appeared in more than
one Bengali daily papers. Their juar-

ters were raided by the police and
they were bpeaten up 1nside their
quarters Among them were Shrt

B N Sanyal and Shri A. N Lal, They
were both assaulted within their
quarters in the Dum Dum area.

He referred to the Jessore Road.
Here police atrocities continued in the
evening when shops were entered intg,
houses were entered in the people were
beaten up there

Coming to the Calcutta University,
the police entered the campus at 5-15
p.m, without any reference to the
Vice-Chancellor. The Vice-Chancel-
lor had to condemn or disapprove of
1t  Boys and girls were assaulted by
the police and a large number of them
were arrested Sir, arrangements
were made as if the Calcutta people
had to be taught a lesson, as 1f Mr,
McNamara had come to stage another
kind of police Vietnam in our Calcutta
city I should like to know why this
kind of thing was done. Why did the
Government not realise that the
people of Calcutta with their <reat
antl-imperialist tradition, with their
great tradition of left movement,
would roar like a lion against M1
McNamara, that they would be there
to register their protest in the man-
ner 1n which they dAid® 1In view of
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these things why did they decide to
send this discredited, despised man to
a city which is known for its tradi-
tion ?

Sir, did they take into account the
fact that in 1945 in support of the
Vietnamese people liberation struggle

there were scenes in the streets of
Calcutta? The people of Calcutta
laig down their lives; some people

died in the streets of Calcutta fighting
the British because the British were
helping the French at that time in
order to keep the Vietnamese people
down. Is it proper for the Govern-
ment of India at this very moment to
send this man to a city of this nature?
I would have welcomed if this thing

had happened in Delhi, But unfor-
tunately here we are not strong
enough; democracy and left move-

ment is not strong enough. But it is
a proud day for me that it happened
in Calcutta. I tell you that I was
proud yesterday for once very much
that after a long time my city of Cal-
cutta stood up to the monstricity of
the presence of such a filthy warmon-
ger as Mr. Robert McNamara.

VICE-CHAIRMAN (SHRI
What s your

THE
M. P. BHARGAVA):
next clarification ?

SHRI LOKANATH MISRA : What
is this you are allowing ? Now he 1s
espeusing his own point of view, his
own philosophy. What I intend to say
is that justice must be done to every-
body. If you have given him ten
minutes, there is no reason why my
party should not be given ten minutes?
You cannot do away with my party.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): This will be ex-
punged.

SHRI BHUPESH GUPTA: Nothing
should be expunged. ., .

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : Then why are you
going far away from your point?
What is your next clarification?
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SHRI BHUPESH GUPTA : He wants
some more time. You can take two
minutes from mine and give it to him.
Only his name is not there, What is
happening in Calcutta? Does he know
that Mr. McNamara was taken to meet
Mr. G. D. Birla, Mr. B. M. Birla and
the big business there? A picture has
appeared in the papers showing Mr.
McNamara meeting the Mayor of Cal-
cutta. But the Mayor is not even
looking at him; he is looking at some-
body else, This is the position. Such
an action has been taken in order to
build up some kind of connections
between the Birlas and Mr. McNamara.
That is their idea. Therefore, for the
entire provocation the Government is
responsible. I would request you to
ask the Government to hold a public
enquiry into the manner in which the
Government has behaved over this
matter.

There was no need, in the first
instance, to send Mr. McNamara to
Calcufta. Having sent him, the entire
police force was mobilised against the
people of Calcutta . . .

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): That will do.

SHRI BHUPESH GUPTA:
against all political parties of Calcutta
and the students’ organisations.

Before I sit down, once again I pay
my wholesome tribute to the students
and the people of Calcutta because
what they have done will be remem-
bered as an act of glory, will inspire
the peoplt of Vietnam and other free-
dom loving people, will go a long way
to cement our abiding friendship and
solidarity with the brave, uncongquer-
able Vietnamese people.

SHRI VIDYA CHARAN SHUKLA':
Our views on the Vietnam question
are well known and I need not go into
all that. Sir, out of this long speech
only one point I would answer and the
rest of the points, I think, I have
either answered or they do not relate
to the presence of the matter before the

House.
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Sir, hon’ble Mr. Bhupesh Gupta said
that ten political parties gave a call
for this kind of demonstration. I
presume the call given by the political
parties was for a peaceful demonstra-
tion to which I do not object. What I
said was that it was hooligans and not

the political parties which created this
trouble. . . ‘
SHRI BHUPESH GUPTA: Who

provoked them?

SHRI VIDYA CHARAN SHUKLA :
. and these hooligans are to be
blamed, The political parties were
probably doing it and would have
probably done it in a peaceful way.
But the hooligans created this com-
plicated and unsavoury situation in
which this action had to be taken.

SHRI M. M. DHARIA:
Chairman. Sir, has the Government
realised that, having regard to the
severe resentment against the arms aid
by America to Pakistan and also the
resentment against the foreign aid be-
ing received by this country and loans
being received by this country from
foreign countries without mobilising
the resources here, and having regard
to the fact that Mr. McNamara is not
only the President of the World Bank,
but he is also one of the statesmen
responsible for the conflagration in
Vietnam and against whom there is lot
of resentment in this country, arrang-
ing a tour of Mr. McNamara to
Calcutta is nothing but a symptom of
our political immaturity?

Mr. Vice-

Mr. Vice-Chairman, Sir, is it also
not a fact that this problem of students
has indeed become a very serious pro-
blem in the whole country? Whether
it is Allahabad, or Lucknow or Banaras
or Calcutta, one thing is very clear
that these students are being victims
of political parties who are trying to
utilise this force for their political
game., If we desire that these students
should not be the victims this way or
that way, may I know what is the
positive approach of the Government
to see that these students are not led
that vray? At the same time may I
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know from the Government whether it
{s not necessary to give training to our
own police who have been committing
atrocities while performing  their
duties? And from that point of view,
when we look to these various state-
ments issued by the Vice-Chancellor
and the Pro-Vice-Chancellor in Cal-
cutta, I have a reason to believe that
the police have committed excesses in
Calcutta and due note of it shall have
to be taken. The Government should
also take note of the fact that in Cal-
cutta it is not that the posters of Mao
are hung, it is not that anti-national
slogans are given, but there are ele-
ments who are interested in carrying
out all these anti-national and anti-
social activities in Calcutfa and it is
by such elements that the trams and
buses are being burnt. What action
is being taken by the Government
against such people? May I know from
the Home Minister whether it is the
students or whether it is such mis-
creants who are responsible for such
things, and what action is being taken
against those responsible? To-day it
seemg as if in Calcutta, it is not the
rule either of the Central Government
or of the State Government; the
rule seems to be of those people who
have carried on those activilies in
Naxalbari, of such people who have
their loyalties to China, Peking and
Mao. May I also know from the hon.
Minister whether, in order to avoid
such things, the Government will take
care. , -

SHRI BHUPESH GUPTA:
about Morarji ?

What

SHRI M. M. DHARIA: . .
to see that from the Government’s
end np such instigations are made
where the people get provoked?

.at least

SHRI VIDYA CHARAN SHUKILA:
Sir, we know the sentiments of our
population regarding burning questions
like Vietnam, the arms supply to
Pakistan through Turkey and so on.
Here, as I explained earlier, when the
World Bank President came on a work
which wag important for our plann-
ing and in several other respects, he
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had to be taken round to places where
his visit was necessary. It was not
that it was done to provoke any people
or we did not know that such a visit
would provoke some people. But if it
was found necessary to arrange such
visits, that had to be done, and to
prevent any unsavoury incidents, we
did try to make arrangements here
and there. I completely agree with
the hon. Member that the problems of
students get mixed up with such
things and the students are exploited
by political parties for their own ends.
Here actually the visit of the World
Bank President and the work that he
was supposed to do in Calcutta had
nothing to do with the students and
their problems, but still they came
there. As far as a peaceful demons-
tration is concerned, we do not mind
it, But as soon as the miscreants and
hooligans take control of the situation,
the students are relegated to the back-
ground. So it is not that every time
it was the students who were creating
al] the trouble. As I have stated, here
it was the hooligans and miscreants
who created all this trouble. As far
as the question about the training of
police is concerned, I agree with the
hon. Member that our law and order
controlling techniques, the techniques
of crowd control and mob control, need
some improvement, and we are looking
into that.

SHRI A. P. CHATTERJEE: Sir, the
hon. Minister has said that the police
entered the wuniversity premises be-

cause if they had not entered the
premises they would not have been
able to control the fire which was

already taking place on the tram cars
and which was threatening to engulf
the nearby shops. Now, the report
goes—I am quothhg the report from
the Statesman—that the fire brigade
arrived at the place at 4-50 in the

afternoon, They could not, according
to the report, proceed because of
brickb4dts. It is also reported in the

press that at that time, ie. at 4-50
when the fire brigade arrived, the
Police Commissioner telephoned the
Vice-Chancellor and asked him whe-
ther he could control the students.
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“The Vice-Chancellor said”—I am
quoting the Statesman—“I am {rying

to control the students.” That must be
after 4-50 because the fire engine came
at about 4-50. But the police entered
the university premises at 5 O’Clock
without further waiting for the reply
of the Vice-Chancellor on whether he
had been able to control the students
or not. In view of this report, will the
hon. Minister insist that the police
had a right or had a reason to enter
the university premises ? That is the
first clarification I want.

The second clarification which I
want is this, The Vice-Chancellor and
the Pro-Vice-Chancellor have issued a
statement saying that the police enter-
ed the wuniversity premises without
their consent. Now they could have
again telephoned the Vice-Chancellor
asking him whether he was able to
control the students. Could not the
Police Commissioner before he entered
the university premises at 5 O’Clock,
ten minutes after he had phoned the
Vice-Chancellor, phone him again to
say that they were entering the uni-
versity premises? Could not the police
at least inform the Vice-Chancellor
that they were entering the university
premises, not to speak of asking for
the permission of the Vice-Chancellor?
That is the second clarification I want.

The third clarification that I am
seeking is this. The Police Commis-
sioner after seeing the statement of
the Vice-Chancellor, the Pro-Vice-
Chancellor and the teachers. has said
that the Vice-Chancellor was under
duress. These are the words which
the Police Commissioner has used—
“The  Vice-Chancellor was under
duress.” Now, what is the source of
this information to the Police Com-
missioner? I am asking this because
it is an aspersion cast both on the
students as well as on the Vice-Chan-
cellor. It is an aspersion on the
students because it is said that the
Vice-Chan-
cellor under duress. And it is an
aspersion upon the Vice-Chancellor
because the Vice-Chancellor’s statement
is being belied, for his statement is
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there that the police had no business
to enter the university premises. So
what is the source of information on
the basis of which the Police Commis-
sioner made this statement that the
Vice-Chancellor was under duress? If
the Police Commissioner has said this
on his own brainwave without any
source of information, will the hon.
Minister take action against the Police
Commissioner for such an irresponsible
statement? That is the third clarifica-
tion that I want.

The fourth clarification that I want
is this. The hon. Minister has tried
to justify the entry of the police into
the university premises on College
Street by referring to the incident of
fire. But what is the justification for
the police to enter the Higher Secon-
dary Schoo]l at the Dum Dum airport?
What is the justification for the police
to enter into the quarters of the em-
ployees of the airport? Is it the
contention of the hon. Minister that
at that place also certain vehicles of
Government were on fire and the fire
brigade was not able to proceed there?
And according to him-—as he is quite
profuse in the use of the term “hooli-
gan”—was there any hooligan hiding
in the quarters of the airport or in
the Higher Secondary School where an
examination was going on? That is the
fourth clarification that I am seeking.

The fifth clarification that I would
like to have is this. Why, for what
reason, did the police enter the school
where an examination was going on,
if they did not find any person pelting
stones from that place? And there
is no report that any pelting of stones
was taking place from that school.
Why did they tear up, as has been
said in the statement of the Head-
master of the school, the answer papers
of the students? That is the fifth
clarification that I want.

Mr, Vice-Chairman, Mr. McNamara
is the President of the World Bank,
And as President of the World Bank,
he is concerned only with giving aids
or grants o certain developing coun-
tries. Is it necessary for the President
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| of the World Bank to go on tour to
different places of India? Is it neces-
sary? Secondly, I am asking for this
clarification also. Did Mr. McNamara
want to visit the different places of
the country in order to see whether
the people, the officers or the bigwigs
of the country would appear before
him on bended knees? Is that the
reason why the Governor, the Mayor
and the President of the Congress were
all paraded in beggars’ dress on bend-
ed knees before Mr. McNamara? What
was the reason why Mr. McNamara
was taken to Calcutta? Now, the last
clarification that I want to ask is this.
I am always asking for only clarifica-
tions.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): They cannot be
endless.

SHRI A. P. CHATTERJEE: Lastly,
therefore, Sir, the clarification which
I want 1is this. The honourable
Minister has called the students of
Calcutta ‘hooligans’. . .

SHRI VIDYA CHARAN SHUKLA -
I have not.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : He has not.

SHRI A, P. CHATTERJEE: Very
well, if you have not. Good sense
has dawned on you. You have a
rethinking of your position. Now, I
am asking for this clarification. As far
as the Dum Dum airport is concerned,
we all pass through it. You also pass
through the Dum Dum airport. Only
now a days a rule has come into
being that if you want to go into the
lounge you have to pay one rupee—to
go inside. But, beyond that at least
for hundred yards from there, there is
no restriction, not even an order under
Section 144. Then, why did the police
barricade the student procession when
it was going to the Dum Dum airport?
In this connection, will the honourable
Minister tell us at what distance from
the airport were the students barricad-
ed? Again in this context, will the
honourable Minister also tell us why
the police lathi charge began after
" Mr. McNamara was whisked away
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from the Dum Dum airport on a heli-
copter? Could not the police go away
at that time without disturbing the
students’ procession because Mr, Mec-
Namara has already gone away? 1
hope he has noted all these points.

SHRI VIDYA CHARAN SHUKLA:
Sir. I only gave the reasons as to why
the police had to enter the University
campus. I did not say that they had
the right to enter the campus and all
that. I may tell the honourable House
that the State Government have re-
ported to us that the Police Commis-
sioner did contact the Vice-Chancellor
and the Registrar of the University
and the Principal of the Presidency
College at Calcutta .. . (Interruption)
When there was a danger to the pro-
perty and life of the citizens. they
could not wait for the formal per-
mission. . .

(Interruptions)

SHRI BHUPESH GUPTA :

Sir,

But,

THE VICE-CHAIRMAN (SHRI M.

P. BHARGAVA): Please let him
speak. Please please . . .
(Interruptions).

SHRI VIDYA CHARAN SHUKLA :
It is well known | | .

SHRI A. P. CHATTERJEE :
Vice-Chancellor less
the police?

Is the
responsible than

‘

(Interruptions)

SHRI VIDYA CHARAN SHUKLA:
It is well known that we are ourselves
anxious to maintain thig convention
that the police should never enter a
University campus unless it is
absolutely essential in various extra-
ordinary circumstances.

Sir, then, there was a question re-
garding the entry into the school
building near Dum Dum. I have
already explained in reply to an
earlier question that the police had to
enter the school building to chase the
hooligans who entered the school bhuild-
ing and behind them the police entered,
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, It was not as if the police entered the
building first and the hooligans. entered
after the police. It was not like that,
Sir.

As far as the question of justification
or otherwise of Mr. McNamara's visit
1s concerned, I do not think that falls
within.the ambit of the present Calling
Attention. .,

Sir, the honourable Member has
enquired about the barricade at the
airport and all that. Sir, I am not
aware whether there was Section 144
near the airport or not at that time.
But I can say that in the discharge of
their duties to maintain proper order
and proper traffic, the police have the
authority to regulate the entry and the
points from where the people should
go and all that,

k st wopey e AYEQ (I IRT)

SrEATEA WERA, g a A OF
| qoera @ 8 uw aepfn W@ AR
¥ oo WgEW W arfaeErd @R
imﬁﬁm‘ﬁ 1 oFg S T
&

g% 7g a9 gforg & | & Arf @S
¥ o arEET g R 9@ awx &
Ygma et Wi HEoAw W
qeATd A @ TEw e S FW H
| FraT@ # darfs s 2w A Eesld
Laﬁzméﬂﬁmwm‘ramw
l@rra‘%‘?

gl A @ 2 fr owg W weR

T e qug SN X g ey dm #
xas wie & fF oz axe ¥ foadedd ®
Wz At § AT 9% WY |
aE § W fafe STl Y 1
@ g F WA St § AT AR E
fr Fr 33w A w0 @ 3O
qra ¥ faw ¥m @ wed fmer &1 a%
F¥ femr s ?

SHRI BHUPESH GUPTA: Sir, 4

. have a submission to make.
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P. BHARGAVA): Let me finish the | desh): Sir, in view of the anti-social
Calling Attention Notice, activities indulged in by the Com-
munist Party of India, in view of its
S . 2 q’rﬁ%‘-ﬁ’q’ encouraging and instigating the stu-
i famn s w q dents and the youth of this country,

T q SEAN 5 f _Qrﬁ' ERE ilgllliﬁ I may I know whether the Government

afa@Erd F=8t axg ¥ &l ﬂTrE‘I of India feels it desirable to ban the
- . . Communist Party of India?

#e PRt qeg Y aar ®15 sEAGEET | O v

aTfew fed I FEATERY AT 9% | SHRI VIDYA CHARAN SHUKLA:

WRT-TeFT & &1 & (U | Wiasg | Sir, this demand is wide in the coun-
’ try from time to time to ban the

#Q{ﬂ' AT T HE SR m g Communist Party of India. We have

o FX W & Uy GAS-faQet qF | clarified our position from time to
ST -r | time that howsoever unsavoury the
fWT W—*‘? TI' aﬁ, q—'ﬂ"q'q]' situation . . .
SemT AT 8, GF aell o¢ gd feror |
qiar 2 ST FEY |l Fweat W | SHRI BHUPESH GUPTA: What did
Ty g | you say? Who demanded it? The
Swatantra Party, Mr. McNamara’s
Party. . . (Interruptions) Except the
THE VICE-CHAIRMAN (SHRI M. | Swatantra Parly .. (Interruption) . ..
P. BHARGAVA): All the honourable | no other party demanded the banning
Members who had given notice, their | of the Communist Party of India.
names have been exhausted. But, I
find some sections of the House have SHRI VIDYA CHARAN SHUKLA:
not been represented. Therefore. I | From time to time, Sir, . . .
propose to call three more Members.
Now, Mrs. Lalitha Rajagopalan. Please SHRI A, P. CHATTERJEE: You
be brief. don’t refer to the demands of the
ST Se cranks. You refer to the demands of

SHRIMATI LALITHA  (RAJA- | reasonable persons.

GOPALAN) (Madras) : I am straight
THE VICE-CHAIRMAN (SHRI M.

going to the question. I have only one
question. May I know, Sir, knowing | F- BHARGAVA) : Order please.

that Bengal is a very sensitive spot
and that the students wanted to SHRI VIDYA CHARAN SHUKLA:
observe “Anti-Imperialist Day” on the | I was saying that from time to time
day Mr, McNamara was to visit Cal- | we have clarifled our position that
cutta, why was not his programme | howsoever unsavoury the situation may
modified? He could have been asked | be, we are not in favour of banning
to visit Madras first and then lafer on | any political party.

Calcutta. Then he could have visited

Bombay. Why could not the Govern- : = .
ment suggest that? What was the = fﬂ'tﬂ‘ﬂ‘ atﬁ (II'E?J‘ SI'EET)‘.\- bl
urgency in Mr. McNamara visiting T RS FAAT oz w6

Calcutta on that particular day? I gATE WL A AT FAFA ¥
97 gL { FArafgey AR T F T A
7 Sg-Tgt 9% 7 ITET gY T IUEE)
SHRI BHUP g faarfodl & agm & w78 aca faaw
BHUPESH GUPTA: She has | gyrar P X e

asked about Mr. McNamara’s visit on N w STI'QEH’R' = Erﬁ A
that particular day. He should reply. TH FC ST F A9 T G IR S
He should tell, “Birlas are there” IrHaT  (FT I7F IAT TN M AT

THE VICE-CHAIRMAN (SHRI M. I SARDAR RAM SINGH (Uttar Pra-

SHRI VIDYA CHARAN SHUKLA :
I have already replied to this question. )
|
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forrr | et F gTER AT AG T T
fr et & A F1 AFT W1 IWRMRT
qgf T I@ § 4 WA qIA F
fasi F) F-FlT qriEat ¥ Adr wEr |
safaT forg g7 7 7

SHRI A. P. CHATTERJEE: It is an
irrelevant question, Sir.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Every honourable
Member has had his full say. Now he
has put a question. Let him reply.

i fam Ao qEA C ITEATETE I,
AANY T TEAT ARG & B I
e ¥ W IWT FA AR AW 9
7% A< Fr faggw fwar @ s®E
I F qu foaror fmr man @ fF @A
TH-EW &% 7 1T EL @A A ;T
foar |z qu faERor @ WE g
a1 7w fa a1 JEER w1 oA«
g 3u% weaeg € d9w 7 Fw fuwR
W § X gW AW AT @ © §
fr awgfeafr aar o1

PAPERS LAID ON THE TABLE

(AMENDMENT) REGULA-

TIONS, 1968

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI JAISUKH-
LAL HATHI) : Sir, I beg to lay on the
Table a copy of the Ministry of Labour,
Employment and Rehabilitation (De-
partment of Labour and Employment)
Notification G.S.R. No. 1554, dated the
2nd August, 1968 (in English), publish-
ing the Coal Mines (Amendment) Re-
gulations, 1968, under sub-section (7)
of section 59 of the Mines Act, 1952.
[Placed in Library. See No. L.T-2221/
68.]

Coar MINES

NOTIFICATION ISSUED UNDER THE EMP-
LOYEES’ PROVIDENT FuNnDps Acrt, 1952

SHRI JAISUKHLAL HATHI : Sir,
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I also beg to lay on the Table a copy
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and Rehabilitation (Department of
Labour and Employment) Notification
G.S.R. No. 1560, dated the Tth August,
1968 (in English) under sub-section (2)
of section 4 of the Employees’ Provi-
dent Funds Act. 1952. [Placed in
Library, See No, LT-2223/68.]

NOTIFICATION ISSUED BY THE GOVERN-
MENT OF BIHAR

SHRI JAISUKHLAL HATHI: Sir, I
also heg to lay on the Table—a copy
of Notification S. O. No. 581, dated the
17th August, 1968 (in English and
Hindi), under sub-section (3) of section
40 of the Industrial Disputes Act, 1947,
issued by the Government of Bihar.
[Placed in Library. See No. LT-2227/
68.]

THE PERSONAL INJURIES (COMPENSA-
TION/INSURANCE) AMENDMENT SCHEME
1968

SHRI JAISUKHLAL HATHI: Sir, I
also beg to lay on the Table—a copy of
the Ministry of Labour. Employment
and Rehabilitation (Department of La-
bour and Employment) Notification
S. O. No. 3087, dated the 21st August,
1968 (in English), publishing the Per-
sonal Injuries (Compensation Insu-
rance) Amendment Scheme, 1968, un-
der section 24 of the Personal Injuries
(Compensation Insurance) Act, 1963.
[Placed in Library. See No. LLT-—2222/
68.]

1. THE EMPLOYEES' PROVIDENT FUNDS
(FOURTH AMENDMENT) SCHEME,
1968, .

2. THE EMPLOYEES’ PROVIDENT FUNDS
(FiFTH AMENDMENT) SCHEME, 1968.

3. THE EMPLOYEES’ PROVIDENT FUNDS
{SixTH AMENDMENT) SCHEME, 1968,

4. THE EMPLOYEES PROVIDENT FuNDsS
(SEVENTH AMENDMENT) SCHEME,
1968,

SHRI JAISUKHLAL HATHI: Sir, I
also beg to lay on the Table—a copy
each of the following Notifications (in
English) of the Ministry of Labour,
Employment and Rehabilitation (De-

of the Ministry of Labour, Employment |, partment of Labour and Employment),



